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The    Vice-Chairman    (Shri   A. G. 

Knlkarni) in the Chair. 

 
(J?»terrupiions) 

SHRI SHYAM LAL YADAV (Uttar 
Pradesh):     How Mr. Jha can speak 
when you are on your legs, Sir------------  
(Interruptions').    This  is  highly  improper. 

(Interruptions) 
THE VICE-CHAIRMAN   (SHRI  A. G. 

KULKARNI):   Now we proceed to . Calling 
Attention. 

SHRI PILOO    MODY     (Gujarat): 
I also have a complaint.   I have been 
referred to  as  a Lok Da] M.  P.    A 

correction    may   please   be   made.. 
Interruption 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): What Mr. Jha is saying 
will not go on record. 

SHRI SHIV CHANDRA JHA: Con-
tinued to speak. 

SHRI    BHUPESH    GUPTA:     Sir, 
have you made it sure that because you 
have become the Chairman very    | soon, 
there will not be any CBI enquiry.   
(Interruptions). 

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC 

IMPORTANCE 

Growing atrocities on women in vari-•«s 
parts of the country creating a sense of 
insecurity among tliem because of the 
"'alleged collusion/involvement of the 
police 

SHRIMATI PURABI MUKHO-
PADHYAY (West Bengal); Sir, I beg to 
call Vhe attention of the hon. 

Minister of Home Affairs to the growing 
atrocities on women in various parts of 
the country creating a sense of insecurity 
among them because of the alleged 
collusion| involvement of the Police. 
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SHRIMATI PURABI MUKHO-
PADHYAY: Mr. Vice-Chairman, Sir, it is 
very painful for us that after 31 years of 
independence, even today we have to point 
out the atrocities that are being committed on 
the women as a whole. Sir, I do not accuse 
any Government, whether at the Centre or at 
the State for this purpose. The whole society 
has to change its out- 

look. We will accuse the Government and we 
do when we find that the Governments, 
whether at the Centre or at the State, are not 
serious about it. They just sleep over it and no 
culprit is brought to book effectively as a de-
terrent so that others get afraid of doing it 
again. 

Take for example the case that took place in 
Baghpat. How many days and weeks have 
passed? Even now those miscreants are going 
scot free. Just recently a delegation of lady 
MPs along with other social workers was 
there. They came back and reported the whole 
thing, but none of the miscreants in the police 
station hae been removed, as yet. Any action 
that they could have taken on the spot, has not 
yet been taken and these police officers are 
threatening everybody that if anybody came 
out to tender any evidence, their lives would 
be in danger. This is possible only because 
they have understood that the Governments, 
both at the Centre and at the State level, are 
callous about it. The first thing that they 
should have done is, they should have 
removed those persons from the police station 
so that they could not tamper with records. 
Instead of that they are threatening others and 
the whole thing is lying as it was from the days 
the atrocity took place. 

Then there are thousands and thousands °* 
cases of murder because the party did not get 
the committed amount of dowry. Of course, 
there is an Act in this country, the Dowry Pro-
hibition Act, 1961 but who takes recourse to 
this Act? The Government is callous about it. 
The society is ignorant about the legislation 
and there are so many defects in the Act. In 
that Act itself they say that anybody who 
wants to file a court case 'will have tQ take the 
permission of the State Government. May I 
know why State Government comes into the 
picture? Why has anybody to ask for the 
permission of the state Government? It is the 
onus on the judiciary. If on hearing a case any 
investigation is necessary, the Court will 
investigate.    Why  will the case go to the 
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State Government and when they give their 
consent for prosecution, then only it will be 
done? Although we are serious about 
amending the Dowry Prohibition Act, but 
what about the murders that are taking place? 
Why are the culprits not caught? There could 
have been homocidal charges against them, 
but there are none because in most of the cases 
the lower ranked officers in the police are bri-
bed. Because the other party can pay, the 
cases are hushed up. Only the other day the 
Womens' Federation organised a 
demonstration. I had the opportunity to be 
present there. I saw mothers and sisters crying 
in that demonstration. They had brought 
photos of their daughters and sisters who have 
been murdered. There are cases of suicide. Do 
you think it is an easy thing for a newly 
married girl to commit suicide? They are 
goaded to commit suicide by the inlaws. Is 
there any case which has been seriously 
investigated? Two million cases of rape and 
other atrocities on women take place every 
year. If the society is claiming that we are a 
progressive State,, that we are a progressive 
society where, even today, in this 21st 
Century, there are atrocities, we are sliding 
back. This is no progress at all. If on one side 
of the society we find murders taking place, 
atrocities on women taking place and an 
atrocious attitude towards women continuing 
even today, it is for the Government to show 
their earnestness. It is for the Government to 
show that they will not relent till the malady is 
remedied. It is for the Government to show 
that they are serious about it. 

What is your seriousness? I understand the 
Minister could not go there. It is not 
necessary. In all the cases of murders and 
other atrocities, the Ministers will not have to 
go. But what is your Government machinery? 
Where is the Government machinery? Why 
no action was taken? Why this woman had to 
be raped? We, the women MPs. sitting here, 
demand that the culprits must be brought to 
book.    Is it not sheer injustice    on 

the part of the society, on the part of the 
Government, that you dare take this attitude 
even now? When the time comes for vote 
catching, there are slogans, there are promises, 
there are demonstrations. But when it comes 
to day-to-day administration, you forget about 
your commitment, you forget that you are 
there to rule, you forget that you are there to 
administer. There is no excuse in saying that it 
is a tough law and order situation or that the 
police is in the hands of the State Government. 
Yet, I do not spare the State Government also. 
But, as a Minister in the Central Cabinet in 
charge of Home, is it not your duty to show 
how serious you are about it? How many 
times did you take it up, or, any Home 
Minister of the Government of India for that 
matter, when you met the Chief Ministers or 
when you met your police administrators and 
stressed on this point that you would not 
tolerate any • reports coming, any cases com-
ing where women had to face this kind of 
atrocities? You have never done it. You 
cannot show me any record. If this is the 
callous attitude that the Government of India 
shows, do y°u think any State Government 
will do it? They think that while investigating, 
everything will boomerang, everything will 
recoil on them. Is this the way you will treat 
your mothers or your daughters. Think of 
yourself as head of the family: If a girl in your 
family gets raped, if a irV of your own family 
gets this kind of atrocious treatment, will you 
tolerate it? I will certainly not. So, you cannot 
tolerate this in your own house, in your own 
family, but you can tolerate it for others! You 
don't have any sleepless nights. I am not 
mentioning only Baeoat. I don't want to make 
any political capital out of it. Whether it is Mr. 
Charan Singh's constituency or whether it is 
the Opposition's constituency, I do not bother 
about it. It can take place anywhere. It is 
taking place everywhere. How many days are 
there in this country when there is no incident 
of rape, when there is no incidence 
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[Smt. Purabi Mukhopadhyay] of atrocitieg 
on women? And even then, you claim that we 
are progressing, that it is an egalitarian so-
ciety, it is a socialist objective that we are 
trying to achieve, when more than half of 
your population has to face this every day! 

I am speaking this not as a Member of the 
Opposition. I am speaking with all the anguish 
in my heart. What have you done for this 
country? It was Mahatma Gandhi who gave a 
call for the women to come out from their 
houses to participate in the liberation 
movement. They all came. Some of us have 
shone in the political field but there are 
millions of women who did not have this 
opportunity. And is this the justice you are 
doing them now. Please do not laugh because 
your laugh or your smile will only make my 
blood boil: I feel so strongly about it. And this 
is a case wrhere all the Opposition, the ruling 
party and members of the society, social 
workers, educationists, the press media, 
everybody, should combine, put their heads 
together to find a solution to this. 

There are commission reports. They say,, 
change the IPC. (Interruptions) Well, amend it 
so that the instrument of law really becomes 
useful But what you should really amend is 
the attitude of the society towards women. 
What you have to do is to show your 
earnestness by giving ex-em nlarv 
purv'shment whenever you catch the culprit 
but not this kind of an attitude that you are 
showing even when a glaring case is there The 
police staff, whether it is the police constable 
or the Inspector-General of Police, are equally 
responsible for this. They are merrily siting 
there and they are threatening others and thev 
say, "If you come out with any evidence, we 
will see how you will live in this world." Is 
this the administration that you are running? 
That is why, with all the pain and arguish in 
our heart we. the women  MPs.,  took  this  
opportunity 

only as a Calling-Attention motion. We have 
to call the attention of this House towards this 
kind of things! Don't you feel the pain when 
your sisters outside are being insulted? So, 
please do whatever is possible by the 
Government to stop this kind of things.   
Thank you, Sir. 

THE VICE-CHAIRMAN (SHRI A, G. 
KULKARNI): Mr. Minister, please. 

SHRIMATI PURABI MUKHO-

PADHYAY: In future also I will raise it, if 
this kind of attitude continues. I don't care 
whether 1 sit ia. the Treasury Benches or in 
the Opposition or even if I am not a Member 
of this House. That is not the way to deal with 
this question. 
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SHRIMATI PURABI MUKHO-
PADHYAY: Mr. Vice-Chairman, Sir, may I 
take only one minute? I did not want to make 
any personal attack, you must have noticed, 
because, as I said, it is a problem concerning 
the whole society. Could I not have said that 
in the country in which the Prime Minister is 
a lady women are getting this treatment. But I 
did not say that. I should have done that. 
Then there would not have been any personal 
attack from that side. 

 
SHRIMATI PURABI MUKHO-

PADHYAY: You were trying to attack me by 
saying. "What did you do for 2'5 years?" 
Don't forget that you are the Home Minister 
of the country. Things are much more serious 
than what you take them to me. 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Mr, Mathur, ycu please 
put questions so that he can reply. I am 
only requesting you to get a clarification 
correctly. You put it in the form of a 
question. 

SHRI JAGDISH PRASAD MATHUR:     
I will make the    statement.   Then I will 
ask him to reply. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI); You put questions. 
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of order.   He has not mentioned that also.    
Yes, Mr. Ladli Mohan Nigam. 

SHRI N. K. P. SALVE (Maharashtra): Mr. 
Vice-Chairman) Sir, it is a factually incorrect 
allegation. Actually the female Members in the 
ruling party are more active than any of the hon. 
Members there. On this point they have been far 
more active. (Interruptions) 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Mr. Salve, I think your hon. lady 
Member is taking part. She will bring out all 
these things. 

SHRIMATI USHA MALHOTRA: We were 
the 0nes who started it. Actuality we were the 
persons who felt concerned about it. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI):    That is quite    all 
right.  

SHRIMATI USHA MALHOTRA: It is after 
we moved it that it came from the other side. It 
is we who moved it. We are concerned . . . 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI):    Yes, Mr. Nigam. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Sir, Mr Salve was side-tracking the 
issue-. The h >n. Member here did not make 
any such allegation against the women Mem-
bers of the ruling party. 

DR. RAFIQ ZAKARIA (Maharashtra) :    
He did cast a reflection. 

SHRI NARASINGHA PRASAD 
NANDA; No, there was no, allegation. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Dr. Zakaria, please sit down. 
Don't interrupt. Yes, Mr. Ladli Mohan 
Nigam. We have got very little time. 

SHRI NARASINGHA PRASAD 
NANDA:    No allegation was made. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): We have very little time.    
Mr.    Nigam.    Ask    questions 
only. 

SHRIMATI USHA MALHOTRA (Himachal 
Pradesh): Mr. Vice-Chairman, Sir, just a 
moment. 

THE VIC1-CHAIRMAN (SHRI A. G. 
KULKARNI): On what basis you are drawing 
my attention? Is it on a point o* order or what? 

SHRIMATI USHA MALHOTRA: On a 
point of order, please. The hon. Member just 
now mentioned that the women Members in 
the Treasury benches have not raised their 
voices. 

SHRI JAGDISH PRASAD 
MATHUR: No. I said. I am sorry that my 
sisters are not present all of them who have 
given calling attention notice. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI):    There is no point 
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I quote: 

In o joint statement they said it is 
alarming that nearly 50 cases of rape 
by policemen had been reported 
during the Governor's rule and after 
the Assembly elections. 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Mr. Nigam, you have 
taken more time. Yes, Mr. Minister. 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Mr. Minister, the Membersi 
are agitated on this. So, you should take 
proper steps to contradict the report and take 
some action against the writer who has given 
a wrong report about India. 

 

1 P.M. 

SHRIMATI PURABI MUKHOPA-
DHYAY: I would like to ask only one 
question. It was just stated that it is a wrong 
guess. Where is the material to disprove it? 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): He has stated that he is 
quoting from the Report of the Home 
Ministry. 

SHRIMATI PURABI MUKHOPA-
DHYAY; But some cases are not registered. 
If the police do not allow cases to be 
registered, how do you dispute it? 

 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Mr. Rameshwar Singh, please 
do not take any time of the House now. I will 
call you afterwards. You just take your seat. 
Yes, Mr. Minister, you complete the reply 
first. 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): How do you expect the 
Home Minister to go beyond that? 

SHRIMATI SUSHILA SHANKAR 

ADIVAREKAR (Maharashtra): Mr. 
Vice-Chairman, Sir, I would only like to 
bring to the notice that the Ma-thura case 
has just opened the window for the public 
to see what is happening with the Police 
cadre and the police administration. The 
gradual increase in the atrocities towards 
the weaker and vulnerable section and 
specially towards the helpless women has 
brought out one thing clearly that the 
predominant image of the Police 
department with this section of the 
population is that the police is not for 
their security; their image as their 
custodian has gone down considerably. ft 
seems that th« weaker population 

feels that the police is no more their 
custodian. But for the apathy of the police 
towards the cases that come to the police 
station and the police notice. I think the 
increased aggressiveness of the anti-
social forces and even amongst the police 
ranks themselves would not have reached 
the high pitch as it has reached today. 
Even the high-ups in the police heir-archy 
only treat these atrocities indulged in by 
the police by merely a transfer of a police 
officer from one police station to another. 
No stringent action has ever been taken 
against those people for indulging in such 
activities. When the police behaves in 
such atrocious ways when the women are 
in the police custody, why stringent 
actions are not taken: Why are not the 
policemen indulging in such things put 
behind the bars? I would like to know 
from the Home Minister whether he is 
having any programme to weed out the 
black sheep in the force to generally im-
prove the police interface with the public 
through proper counselling and education 
of the officers and men as it has been told 
to us often? Then, I would like to ask 
another question. It is said by the Police 
authorities and even the hon. Minister 
mentioned about it in his opening 
statement that the incidents of rape in 
police stations are created and over-
publicized. I think even a person of the 
calibre of Shri Rustomji. who is a 
member of the Police Commission, has 
also given this type of statement in one of 
the interviews which has been published 
in a news magazine. I would like to know 
from the hon. Minister how many such 
cases have been over- publicised. It is 
only a tip of the iceberg, very few cases, 
that have come to the notice of the 
women organisations or the newspapers 
who take it up. Sir, I will need two 
minutes more. I would like to ask some 
very pertinent questions from the hon. 
Minister. I do agree that the media has to 
play a role in giving social education to 
the public. I also agree that the media has 
a role to play in order to bring to ih© 
notic* of the Government 
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such cases. We should not say that they have 
over-publicised. They are also playing a role 
in giving publicity to these things and to draw 
the attention of the Government to these in-
cidents. Will the Minister consider the 
memorandum whieh has been made by the 
women organisations as well as by the women 
Members of Parliament regarding putting a 
ban on keeping women in the police custody 
at night and also regarding recruiting more 
women police force? Will the Minister tell us 
how many more women police force have 
been recruited since the last one year after all 
these things had been brought to the notice of 
the Government and also bow many more 
women Magistrates and women Judges have 
been appointed to deal with these cases? 
Every time we are told that more women 
Magistrates and Judges will be appointed. I 
would like to know whether he is considering 
to make suitable changes in the Police Act of 
1'861 which is obsolete. Is he going to, ask 
the State Governments to amend the police 
manual and to make it up-to-date. We were 
told during the Question Hour that the 
Government is thinking of bringing forward a 
legislation to amend the Indian Penal Code, 
Criminal Procedure Code and the Evidence 
Act so as to make the law more appropriate. I 
would like to know when they are bringing 
forward this legislation. Are they going to do 
it in this Budget Session or will they need the 
consent of the State Governments? Can't they 
cut the red-tapism and get this legislation 
passed during the Budget Session itself 
especially because this issue has been 
agitating the minds of the women 
organisations as well as the public at large? I 
would like to have specific answers to these 
questions. 
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SHRIMATI KANAK     MUKHEJEE (West 
Bengal):  Sir, while supporting fully what my 
colleague, Mrs. Purabi Mukhopadhyay,  the 
initiator of    the  -Calling Attention has stated, I 
want to say that these incidents of atrocities on 
women—beating harassing,, killing, raping and 
what    not—have become common news in 
everyday's newspapers.    How many incidents 
should   I quote? There is no use of adding in-
cidents  after    incidents.    In    today's 
'Statesman', it is said that a    police officer was 
suspended on rape charges. About   the   incident      
quoted   in   the 'Times of India' of yesterday,    
much discussion haa already taken    place. Sir, 
here is a revealing pamphlet with me, brought out 
by the women leaders in Delhi giving hundreds 
of incidents that    happened    recently    in    
Biha^ Madhya    Pradesh,      Uttar     Pradesh, 
Andhra Pradesh, Rajasthan, Himachal Pradesh 
and so on and so forth. And here is another 
pamphlet on the 'rape and the rape laws. This is a 
pamphlet by the lawyers of Bombay. And,    Sir, 
here is the memorandum of the Forum Against 
Rape,  signed by the ex-MP. Smt,   Ahilya     
Rangnekar,   and  other women Members of 
Parliament. And, here is a report on the Mathura 
case. Sir there is no use of adding incident after 
incident, even after event.    Sir, in last March, 
this question was discussed in Lok Sabha and 
many women  Members   and     male   Members 
took part in it.   They gave revealing facts and 
figures.    But what has the Government   done 
.about   it?     Is     it only for a discussion or does 
it take some  steps?     I  do  not  see  any  im-
provement in the position even after the serious     
discussion    which    took place in the Lok Sabha 
in March last. Sir, the situation is very grave.   It 
is not an isolated individual incident at Bhagpat,  
Narainpur or Belehhi. This has become the 
common phenomena. So, the entire nation and the   
entire Government should    shake    up    and 
serious punishments  should be  given for this   
heinous   crime.      (Time bell rings.) 

Sir, I will take one or two minutes more.     
What has the    administration 



 

done for giving the severest punishment to the 
culprits for committing this gravest of the 
crimes? This is the condition of women today, 
as many of my hon. colleagues have stated, 
after 33 years of independence. Not only that, 
Sir. In our holy Constitution we have made a 
provision for equal rights between man and 
woman. But in actual practice it is nowhere to 
be seen. In 1975 we observed the International 
Year of the Women with much pomp and we 
have had commissions and committees 
inquiring into the Status of Wormen. But, Sir, 
the position has remained as bad as it was. 
The actual position of women in society has 
not at all changed. Nothing could change the 
basic reality that there is decline in moral and 
intellectual standards of the country under the 
present regime and there is increasing poverty 
and helplessness of men and women masses. 
The human values have been going down and 
down, what to speak of dignity and honour of 
women? 

Sir, I want to draw your kind attention to 
the fact that insult to one woman means insult 
to the entire womanhood of the nation; not 
only that, but insult to the entire nation itself, 
irrespective of the class and political 
affiliation of the people. (Time bell rings.) Sir, 
it is not enough that the severest punishment 
is given to the culprits. We must find out the 
causes which lie behind this social evil and 
root them out. This is a deeprooted perversion 
of one section of population of our great 
country-Is the Government doing anything to 
root out this evil?  (Time bell rings.) 

Sir, I want to point e.ut that there cannot be 
any real equality between man and woman 
and that the real dignity of womanhood 
cannot be restored so long as our society is 
caste-ridden, so long as there is class ex-
ploitation in the society and so long as we 
have exploited downtrodden masses in our 
nation. So long as there is no real Socialism 
established in the 

Society the dignity of womanhood and their 
equal status with men cannot be established.   
(Time bell rings.) 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): That is all right. 

SHRIMATI KANAK MUKHERJEE: Sir, 
may I ask whether, even within the limited 
framework of our present society within the 
framework of our Government with all its 
limitations, can we not be civilised in the 
minimum sense of the term? Can we not 
arouse the conscience of the nation and the 
Government and startle it to the need of the 
situation. Will the Government take up this 
matter seriously and see that we can be 
civilised in the minimum sense of the term 
even within the given limitations of our 
social system and with all the limitations that 
the Government has? 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI). Can you reply in English, Mr. 
Minister, so that she can follow? 

GIANI ZAIL SINGH; No. I cannot speak 
correctly in English. 
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SHRI GHANSHYAMBHAI OZA 
(Qujarat): In a country -where people are 
known to have laid down their lives in 
order to protect the honour of the 
women, one is deeply distressed to find 
that the women are so much molested 
now-a-days. Our heads hang down in 
shame that such things are happening in 
this country. And it is true that I do not 
find fault with this present Government 
or with any particular political party. 
This is the comulative effect of what we 
have been doing since freedom and how 
we have been behaving in many spheres. 
Now, what is to be done? In my humble 
opinion, the first thing 
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that must be done is to forge sanctions. Not 
only legal sanctions, moral sanctions are 
getting weak day by day; social sanctions are 
getting weak day by day, and about legal 
sanctions, nobody is afraid of. So all these 
sanctions which keep a society in order, which 
control miscreants and those who do not 
behave well, have become loose in this 
country. Do not be under any complacency. 
We are heading towards something about 
which all of us should feel worried. Moral and 
social sanctions are getting weak, as I said and 
legal sanctions as the last resort, are also 
getting weak. What is to be done? He is right 
when he said that all of us have to put our 
heads together and find out what the solution 
would be. I am putting two pertinent 
questions. Firstly, Billa and Ranga, when they 
commit murders, they are committing rapes 
also. When a man becomes anti-social, he 
does not confine his activities to one sphere of 
anti-social activity only. But he robs people. 
He murders people and he also commits rape. 
This is because, as I said, all these social sanc-
tions have become loose. Now, what is to be 
done in the present context? Firstly t I am 
humbly putting it before the hon. Home 
Minister that we should be very careful about 
the recruitment of police officers, right from 
the lowest ranks to the highest ranks. What is 
happening in other independent countries. 
Where, they have been enjoying democracy 
for the last so many years? There, recruitment 
is taking place on a very sound basis. Here, we 
have hordes of policemen, but they do not 
have the proper background. Instead of hordes 
of policemen, kindly recruit police officers, 
pay them nicely, let them be very bold, 
courageous and let them be conscientious 
about their duties. It is very necessary, not 
only at the Centre, but also in the States, to 
have recruitment on a very good basis. 
Secondly, the police officers should also try to 
forge social sanctions. They should try to 
associate good citizens in this task, because, 
whenever a thing is happening in their 
presence, not only the particular woman, but 
every. 

body has to be associated. What is happening 
now? People look at these things helplessly. 
This is not going to pay dividends. We should 
also ask people to associate themselves, 
wherever these pockets are located. We 
should see that they also come forward to 
give their operation to the police officers. 
Unless we devise some novel methods of 
tackling this problem, we are not going to 
solve it. These are my humble suggestions. 

 



155 Calling Attention                [ RAJYA SABHA ]                to a matter of urgent          156 
public importance 

countered with such problems. If it is there, it is 
there with a change of values. So, it is the lowest 
strata of the society which is most affected. A 
very peculiar feature of the thing is, in our 
House, perhaps about ten or fifteen days back, 
the Prime Minister herself made a categorical 
declaration, gave her opinion on the suggestion 
of the Members from all the sides, that the 
custodians of law, who are found responsible for 
such crimes, would be dealt with severely. It is 
after that that this Baghpat incident has occurred 
and a feeling is growing that perhaps, in spite of 
our talks, effective steps are not being taken to 
put a stop to such things. Therefore, I would 
request the Home Minister kindly to state 
whether he would initiate steps to find out 
whether all the States have fully enquired into 
the charges, allegations of such atrocities and to 
gather full information about the final result of 
the proceedings. He should find out what actions 
were taken by all the States. Only after this 
enquiry we will understand whether it is all 
ending in talks or some actions are being taken 
by the States also.    That is point number one. 

Secondly, there is the question of changing 
laws in connection with rapes and other things. 
There are many loopholes in those laws. The 
other day the Law Minister said that soon they 
would be coming forward with some concrete 
proposals in consultation with the State 
Governments. My specific question is whether 
the Central Government would consider the 
proposal of immediately convening a meeting of 
the judicial Ministers of the States or of all the 
Chief Ministers together with the Union Gov-
ernment and take concrete decisions in the matter 
of changing the laws, making them more 
effective, more stringent. I think effective 
handling of the situation may be possible in spite 
of the financial constraints. 

 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, I am glad that the hon. Home 
Minister has talked about revolution. I am 
also glad about the point which was perhaps 
referred to by Mrs. Mukherjee that such a 
situation can be created because of the 
oppressive system that is prevalent in the 
country, because of the force that is applied 
on the weaker section. The upper strata of 
the society is not en- 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Mr. Shariq, you have got 
only one minute. You may ask whatever 
you want to ask. You are from the 
Independents' group. Alreadly one 
Member from that group has been called. 
So please take as little time as possible. 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): That is all right Mr. 
Minister, please start replying.) Mr. Reddy, 
you cannot go on like this. Actually I was 
not going to call you, but since you had 
asked me, i obliged you. 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): That is all right, Mr. 
Rameshwar Singh. '. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Mr. Rameshwar Singh. Only 
two minutes please. I can't really give you 
more. I am going against the rules. 
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THE     VICE-CHAIRMAN      (SHRI .A. 
G. KULKARNI): That is all right. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): I will do that. Mr. Gupta now 
on special mention. 

SHRI BHUPESH _GUPTA (West 
Bengal): Sir, I have not much to say. First of 
all, I would like only to make one suggestion 
before I make one or two other points. I 
think there are many women's organisations 
in the country.    Some are well established. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Is it on special mention? 

SHRI BHUPESH GUPTA; This is on 
atrocities. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): No, you speak on special 
mention. Please co-operate with me. 

SHRI BHUPESH GUPTA: All right. I 
did give notice of a Calling Attention 
motion. Our party was not at all called. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): But there is no name. 

SHRI BHUPESH GUPTA; That was not 
necessary. 

 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Yes, Mr. Minister, you 
say whatever you want to. 

THE VICE-CHAIRMAN (SHRI A. 
G. KULKARNI): Will not go on record 
now. 

{Shri Rameshwar Singh Continued to 
Speak.) 
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THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Now go on to the 
special mention. 

SHRI BHUPESH GUPTA: Anyway, I will 
obey you. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): One man from each party is 
to be allowed. 

THE VICE-CHAIRMAN (SHRI A G. 
KULKARNI): Please don't introduce new 
systems. Here I have got a list where CPI... 
(Interruptions) If it was given by the Whip, I 
would have called him. 

SHRI BHUPESH GUPTA: You better 
hear me on this. I am not disobeying you. 
The only thing I am saying is that you are 
entirely wrong. 

THE VICE-CHAIRMAN (SHRI A. G- 
KULKARNI): No, Sir. You are wrong.   I am 
quite right 

SHRI BHUPESH GUPTA: I shall not ask 
anything. In the past... 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Whichever is your party, it has 
not given the name here. It is the duty of the 
whip to give the name. It is not suo motu that 
we call the names. Now please make your 
special mention. 

SHRI BHUPESH GUPTA: Sir, I must 
make my submission. 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): We will discuss this in the 
chamber. Now why are you taking time? 

SHRI BHUPESH GUPTA: You do not 
even listen. I would not have got up on it if 
the rules would not have is been there.     
(Interruptions) 

 
THE VICE-CHAIRMAN (SHRI A. G. 

KULKARNI):  Yes, go    ahead. 
SHRI BHUPESH GUPTA: It is the 

established rule.    The names are not 

there. How many names are there from each 
party. One will be at least called from each 
party. That was the rule. Anyway, Sir, I do 
not quarrel with you.     (Interruptions) 

THE VICE-CHAIRMAN (SHRI A. G. 
KULKARNI): Yes, please go ahead. Mr. 
Shahi please do not disturb. 

SHRI BHUPESH GUPTA: I am a little 
surprised that when you go to the chair, you 
forget what you    do 
there 

THE    VICE-CHAIRMAN (SHRI 
A. G. KULKARNI): I behave as vice-
Chairman here. Go ahead now please. 

SHRI BHUPESH GUPTA: Anyway, I am 
very sorry that you have not allowed me to 
speak on a subject on which I wanted to 
speak. 

REFERENCE TO A CIRCULAR LETTER, 
ADDRESSED BY THE MINISTER OF 

PARLIAMENTARY AFFAIRS, TO ALL 
MEMBERS OF PARLIAMENT IN 

REGARD TO CONVENTIONS TO BE 
OBSERVED BY MEMBERS IN 

ADDRESSING CMMUNICATIONS TO 
THE MINISTERS AND SECRETARD3S 

TO THE GOVERNMENT OF INDIA 
SHRI BHUPESH GUPTA (West Bengal): 

Sir, only the day before yesterday, I think, we, 
all the Members of Parliament, received a 
circular letter addressed "Dear friend'', from 
the Minister of Parliamentary Affairs, giving 
us a lot of advice on how we. should function 
as Members of Parliament. The gratuitous 
advice is unnecessary. We know how one 
should function. Apart from that, your 
Secretariat makes it known. We function 
according to the rules, not according to a 
circular letter of the Minister. 

Some of the things are very objectionable in 
this letter. For example, it is said that in regard 
to matters such as fraud, corruption, bribery, 
maladministration, nepotism etc. in the 
administration, a letter should be addressed to. 
the Minister or ttie Minister of State and that 
its copy may 


